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NOTIFICATIONS UNDER THE INCOME Tax
™ Act, 1961

SHRIMATI SUSHILA ROHATGI:
Sir, 1 also lay on the Table a copy
each of the following Notifications (in
English and Hindi) of the Central
Board of Direct Taxes, under section
296 of the Income Tax Act, 1961:—~

(i) Notification 8. O. No. 1997,
dated the 11th May, 1971, publish~
ing the Income-iax (Second Amend-
ment) Rules, 1971

(ii) Notification S, O. No. 2168,
dated the 28th May, 1971, publish-
ing the Income-tax (Third Amend-
*  ment) Rules, 1971

[Placed in Library See No. LT—
452/71 for (i) ang (i)1.

NOTIFICATIONg r¢ CENTRAL GOVERN-
MENT LOANS FLOATED IN 1971-72

SHRIMATI SUSHILA ROHATGI:
Sir, I also lay on the Table a copy of
the Ministry of Finance (Department
of Economic Affairs) Notification No.
F5(4)—W & M|71, dated the 14th
June, 1971 (in English and Hindi)
publishing the Central Government
Loans floated in 1971-72, [Placed in
Library. See No LT-—411/71]

——

IMg. DEPUTY CHAIRMAN in the Chair].

THE MYSORE STATE LEGISLATURE
(DELEGATION OF POWERS) BILL,
1971

THE MINISTER OF STATE IN THE
(Delegation of Powers Bill)

Tg RAME W WA Ry
(SHRI K. C. PANT): Sir, I beg to
move:

“That the Bill 1o confer nn the
President the power of the Legisla-
ture of the Siate of Mysore to
make lawg be taken into considera-
tion.”

The House is aware that in the Pro-
clamation dated the 27th March, 1971,
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in relation to the State of Mysore, the
President had  declared that the
powers of the State Legislature Shall
be exercised by or under the authori-
ty of Parliament. How ever, in view
of the otherwise busy schedule of
the two Houses it would be difficult
for Parliament to dea]l with the va-
rious legislative measures that may
be necessary in respect of the State,
There would be particular difficulties
in situations requiring emergent legis-
lation. The Bill, therefore, seeks to
confer on the President the power of
the State Legislature to make iaws
in respect of the State. It has been the
normal practice to undertake such
legislation in relation to the States
under President’s rule and the present
Bill is on the usual lines. Provisjon
has been made for the constitution
of a Consultative Committe consisiing
of Members of Parliament which will
be consulted before enacting laws in
respect of the State of Mysore. Pro-
vision is also being made to empower
Parliament to direct modificationg in
the laws made by the President if
considered necessary, 1 request the
hon. House to accept the legislative
proposal before it and pass the Bill.

The question was proposed.

DR. K. NAGAPPA ALVA (My-
sore): 8ir, the Bill to confer on the
President the power of the Legisla-
ture of the State of Mysore to make
laws is before us and 1 rise to say
a few words and also to support it.
President’s rule became inevitable
in Mysore. Now, it ig for us to see
that the progress and development
that has been achieved so far in that
State is maintained.

On this occasion I must also men-
tion that the responsibility of the
Central Government has increased be-
cause in the mid-term election the
ruling Congress has got all the seats.
So I am making an appeal to the Cen-
tral Government to see that the
achievements that have beepn there
are furthered by the administration of
the State by the President and that
the State becomes more progressive,
I must say here that the State Govern-
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ment that was in power had done
much in the matter of progress and
development. Everyone and every
political party in this country knows
that in that State the administration
wag quite good and that even  the
social and political atmoshpere was
also quite good. Here I would like to
speak on one or two points. As regards
the Bill fixing, a minimum wage for
agricultural labourers, the idea is not
only to make their work more and
more fruitful, but also to see that agri-
cultural production increases. Then
there is also a scheme to raise a land
army for increased agricultural pro-
duction and to create employment op-
portunities. There is also a scheme to
help the technically qualified people
in our State so that they may  get
themselves employed. We are doing
our best to see that the frusiration
that is being created among the tech-
nical personnel in this country is re-
moved at the earliest time pcssible.
In order to do justice to them we
have asked for more irrigation facili-
ties to our State. We have got a
very high irrigation potential. Ag it
is, it is about 8-1|2 per cent and for
that the Cauvery river water irriga-
tion projects must get the clearance
at the earliest time. And also the
necessary financial assistance should
be given. Then there is the Hospet
Stee]l Plant, and the State Govern-
ment has given all the cooperation
that has been asked for. It is very
necessary that these projects are
completed at the earliest time pos-
sible. For that I would request the
Central Government to fix up a tar-
get, to start the work and finish it
according to the schedule.
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Then, we wil] be having elections
to the State Assembly and for that I
am very happy that a revision of the
voters’ list is going on. I do not want
to go into the details of mid-term elec-
tions. But somehow complaints were
there all over the country and in our
State also there were certain comp-
laints of irregularities. Such irregu-
laritieg should not be there. For that
purpose, a random checking of elcto-
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ral roll is very necessary, That has
to be done with due care and urgency
because free and fair election is a
riecessity, There are cases of defection
also. Defection has been a menance
and it cuts at the root of democracy
itself. Again with pain I must say
that the ruling party has been en-
couraging defection and toppling
game, that is toppling the State Go-
vernment which are not to their lik-
ing. But now the Central Government
is strong enough. And all the more
their responsibility has® increased to
see that the elections are free and fair,
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Sir, in conclusion, in general, I
would like to say a few things. Popu-
lation is increasing very rapidly. No
doubt the population control and fa-
mily planning programme is going on.
But it is not enough. I was surprised
to read just a few days back that not
only population has increased tream-
endously, but the literacy for which
we have been working so far has not
gone up in proportion to the popula-
tion increase. We should see that the
literacy campaign becomes a success,
so that the percentage of literacy in
our country increases. Now the popu-
lation is increasing, import of food is
rising and literacy is going down. This
is a tragic state of affair. Therefore,
it is very necessary that the govern-
ment should do everything in their
power to see that the population con-
trol programme becomes g success
and at the same time literacy prog-
ramme glso becomes a success.

Then there is the question of mal-
nutrition. Over 50 per cent of the
reople in this country suffer from
mal-nutrition and over 70 per cent of
the children in this country suffer
from mal-nutrition, particularly pro-
tein deficiency. For that it is neces-
sary to see that greater and greater
importance is given not only to great-
er production of food articles, but
also to the production of nutritive and
protective food in greater quantities.

Then there is ignorance and there
ig disease. Here I must say that in
this country there has been exploita-
tion,
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Sir, here in 1his country there is
exploitation, economic exploitation,
social exploitation and also political
exploitation. This exploitation must
stop. The only way, added to the
other measures that the Government
will be taking, is to strengthen the In-
formation and PBEroadcasting Depart-
ment to make it pure and strong.
From what we see in the State bud-
gets and also in the Central Budget,
the amount that hag been set apart
for the Information Department is
very very meagle. So, I am suggest-
ing that not only money must be set
apart for these Departments, but
these Departments must produce
literature and even the mass media
of All-India Radio should be in a
position to inform the people what
the things are that we have achieved
in this country 'and what we have to
achieve and more than that, Sir,
poiitica] education of the people is
very necessary, political education of
the right type, so that democracy may
become deep-rooted and grow stron.
ger and stronger in this country. Poli~
tical awakening is very very neces-
sarv. But, here what we see is that
unfortunately the administrative mac-
hinery is gdmin:strative in every res-
pect, but 50 per cent it is politics
Taking, put politics from this Infor-
mation and Broadcasting Department,
people have to be not only correctly
informed, but they must be informed,
they must be educated and they must
be enlightened as to their duties and
responsibilities, of how they can have
their strength built up, attaching the
greatest importance to the values of
life and also to the culture in this
country so that they may hecome
strong and fuller citizens of this great
country. Thank you, Sir.

SHRI JOACHIM ALVA (Nominat.
ed): Sir, I am exceedingly zlagq to
follow my friend, Dr. K. Nagappa
Alva he has talkegd about the stabi-
lity of the last Government forgetting
the lot of corruption around it. Last
time I talked about the contractors’
paradise which followed the last Gov-
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ernment and so it had to be kicked
out. The Reserve Bank wants Rs. 15
crores back from the Mysore State.
How has that money been wasted ? 1
want to ask Dr. Alva, how many
times the Ministers of Mysore land-
ed in Delhi by aeroplanes. 1 have
been able to go once or twice only
on my own money to Mysore from
Delhi though for the last 20 years 1
have been an M.P. and my. paper had
a revenue of over Rs. 3 lakhs every
year and that money has vanished.

Sir, years ago, I read that interest-
ing book, “Memoirs of Anthony
Eden” and I asked for it from the
Library also and I remember even the
eighth page now. What do you see ?
Here is the British standard, whe-
ther you like it or not. We must fol-
low it. Have the Mysore Ministers
followed it ? They want to be Rajas.
Sir, here is what Eden says. It is
at page 8, “Facing the Dictators”; —

“A few weeks after we had be=
gun to work for him, the Foreign
Secretary Sir Austen Chamberlain,
he asked me whether I wouid like
to go with him on one of his perio~
dic visits to Geneva paying my own
expenses for the passage and the
rules were very strict.

Now, Eden, then British Parljamen-
tary Private Secretary to Sir Austen
Chamberlain, writes :

“I could not afford it then. But
the next year I availed of the op-
portunity to be present at the
League Council”,

Here is a man of such a humility
who later became the Prime Minis~
ter of England, saying that as Par-
liamentary  Secretary he could not
go from London to Geneva. I want
to ask the hon. Member, how
many of these Mysore Ministers have
come to Delhi with the help of the
contractors. The contractors pay
their bills in the Ashoka Hotel. I
said it vpenly a¥ the AICC.



139 Mysore State Legisla- [RAJYA SABHA] Delegation of Powers, 140

lature

SHRI CHITTA BASU (West Ben=
gal): Is it so?

SHRI JOACHIM ALVA: Yes, in
1967, when the High Command was
there at Mavlanker Hall, April 196%
at the AILC.C. when Shri Nijalin-
gappa and Shri Virendra Pati] and
Shri Ram Krishan Hegde were there.

MR. DEPUTY CHAIRMAN: Mr.
Mr. Alva, this Bill is very limited
in scope and so you need not say
al]l these things,

SHRI JOACHIM ALVA: No, Sir. I
have sat during many nights even
after midnight in British House of
Commons watching their procedure,
All this is permitted there, Sir. I want
to know how this money has come.
We have asked it. How has this

- Rs, 15 crores of overdraft come to
the Government of India? The
Finance Minister says, “Out with the
money”. How have we spent that

* raoney, Rs. 15 crores? How many trips
has he taken to Delhi ? Could he not
have done it through telephone? Un-
less we set these things right, we
cannot set this country right.

Haven’t you read in the papers
Mr. Mao said, “We don’t owe any
money to anybody. We have paid
everybody’s debt. Economically we
are self-sufficient and independent”.

When will that day come to India ?
We are overwhelmed with debts to
the Uniteq States, U.K, Canada,
Russia, and what not. In these 20
vears we have saddled ourselves with
terrible debts. Ching and India start-
ed on the road to freedom from
foreign domination, together.

Where does this money come from?
If 1 fall ill, I cannot go beyond
Willingdon Hospital. Mr. Rama-
krishnna Hegde is going to Switzer-
land for treatment of his stomach.
Where does this money come from ?
Unless I talk these thing out..

MR. DEPUTY CHAIRMAN : Please
talk only on the Bill. This is not
relevant here.

Bill, 1971
SHRI JOACHIM ALVA: Please
allow me. This is relevant. [ want
to know how many trips the Chief
Minister of Mysore has made? Who
has paid for all these trips?

They have brought a Birla who
was never there before, to buy up the
legislators. Shri Jawaharlal Nehru,
Shri Lal Bahadur Shastri and the pre-
sent Prime Minister have gone on
very hard days. They would travel
only when it is most necessary, with
a very small contingent of aides, Mr.
Ramakrishna Hegde said that Shri-
mati Indira Gandhi is getting money
from Russia. So did Dr. Nagappa
Alva and Shri Nijalingappa.

MR. DEPUTY CHAIRMAN : Please
speak what is relevant to the Bill.

SHRI JOACHIM ALVA : Sir, please
allow me. This is relevant. We must
put an end to all this. Dr. Nagappa
Alva talks about stability Sir, I
say that thig is time when you should
put your house in order.

That’s all I want to say.

MR. DEPUTY CHAIRMAN: Mr.
Villalan.

SHRI THILLAI VILLALAN (Tamil
Nadu): Sir, we are now discussing
the delegation of the powers of the
Mysore Legislature to the President.
Therefore, it is pertinent if I men-
tion about the dispute regarding the
sharing of waters of Kaveri between
the State Government of Mysore
and the State Government of Tamil
Nadu.

SHRI ARJUN ARORA (Uttar Pra.
desh): From sharing of money to
sharing of water,

SHRI THILLAI VILLALAN: When
the powers of the Legislature have
been taken by the President, this
unsolved problem may be also consi-
dered. Rivers are only a national
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asset, Sir. We are talking about
national integratyon, but even for
sharing of waters we are prepared to
wage war between States as dif-
ferent enemy countries So far as the
sharing of the water of the Cauvery
river 1s concerned, there 1s 3 sole-mn
agreement between the two states of
Mysore and Tamil Nadu as early as
in the year 1924, The State Govern-
ment of Tami] Nadu is prepared to
abide by the terms and conditions of
the Agreement to the very word and
true spirit behind it but, Sir, un-
fortunately, the Government  of
Mysore 15 not prepared to act accord-
ing to the Agreement and on the
other hand is even prepared to wvio-
late the terms of the Agreement. It
ic heading along in building the Hema-
vath1 Dam even though the State
Government of Tamil Nadu protested
an] registered its disapprovaj more
than once in unequivocal terms. Of
course the Central Government,
through the hon Minister of Irriga-
tion, Dr. XK. L. Rao, attempted
stremously to make a peaceful
Settlement between the two  States,
But the Government of Mysore was
not prepared for any agreeable set-
tlement or ary amicable settlement.
The Chief Ministers of Tamil Nadu,
Mysore and Kerala discussed more
than once but there is no possibility
of settlement. Therefore, Sir, we are
forced to suggest that the dispute
should be referred to a tribunal under
Inter-State Water Disputes Act. !
would take this opportunity to make
my request tc this Government that
immediate steps be taken for stopping
the construction of ‘Hemavathy’ which
1 called on a previous occasion as
Yemavathi,” as the killing God for
Tamil Nadu, and 1 also pleaded for
sending the dispute to a tribunal for
a fina]l decision. There is no other
alternative for Tamil Nadu in this
regard. Therefore, Sir, I am mak-
ing this request again and I am tak-
ing this opportunity only to mention
about this dispute. I thank ynu, Sir.

=Y qY HAT AIAT (AT ) ¢
IMeAT  ANZT, FAY = A geqT
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I &1 @ YA YA I AT OF FEAd
g o Ty S|y ar #gr @ A fw
AT & FEH FA AT AAT 98 A
W g AR g A 5 3 AT R
TfEat FT ATAFAT F W@ T AT TET-
JX F, ~fFT ag By AU g7 7
3G | ag TOAT F @AM A oA
FL ¥ AT AT S W F Jrave
qge SET FOE N ¥, FEE & fawrsa
F 9 qUsT FEE T AT A4 o fIq
1 IR FHEAT F ) W qT Fg
TeEafq MEF AR AN A AT § qEA
FTHT BIT FT AR FAT T =+ A
sl e EECIE TR U T
q1 33 aTd I AL YA T4 AT F
g A T | W TR & 9 €IS
S T F AT S S AT IT A AR
war & fF g W A AR
¥ g yFR AT Efewon qgms Ad
3T g%qr | qaAT faga® uF ararew
afsar & ®F § wET & | qeEefq arAd

13T g % fa & WA /R I
e FY IFTFT AfTHT ] FY =qawqT
afvgr § § weafy #1, g agl
Tezgfa srrEw AT g AT a1 qar
afaF AR [ 7 FE AT A&
g =gy, dfFw Tunas  AgRT,
A AFYL IR OF ST FCHRICH TA97,
FEAT AW fF oA IW|MF A AT
¥ gegafa waEw anp gar 1 a9 &
gTe ¥ 3@ g A feafy 4
o, Sff @ fFY Q¥ g W
st fadfaa) #1 awF F=y aret
FT & IR FgT T AGFT FIE F19 FIAT
£ a1 g qEF &7 CHIFAT ATAT
gt & AosEd far ey wrg
FIH I5AT &, A1 qur feata ¥ vowwrer
F 9@ HIATH & of FLHIA 9 A

o g1 faare =@ar 1w arvad
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[ sadia waw w1g7]
? % F gurlr aeae & a4 F Sy
At T T A T AT
| FgFLAHRT & | e a1 oF 39
F for gz §, Afew I TR
WA F A wfa fear 3 &
fFag s fau 1 e 7 :X)
qgT {59 o) qfefeafadar g Qv
gl dimfae o & @W g
FOE ¥ fod FT G q =T MR
| g g 1 feafq gdr oY
fF ag w99 I g THL AGT ;A0
AFAT 7 WY 74T 7 Y GFaq Far
ar gEaer  fewe fwar o, SfEw
qsa § ww F feafq & seEAt
F JET F 1 gET IR far g
TILEIEE 1 Ag) Farar ! uedfa
ugley AW F waAfeaaT w E, @y
SEHET FT MESATEH a1 THd g )
RO IW F TR 9 URAF oA
LA g q1 WA AFAT T A
AT TAT HT TIHT A, -5
SFR Y FT q@wn | fAur  fEen
g fF sgrad o & A ¢ oA
IYH! TqH-8IgA FET § WX A
aag & fau feexfne & & gu frdy
A1 9FR A 9w fedamm a1 A
T FW 99 gk fF AR AT W
g Swer gla A g o | IMT ¥ oS
a@R e ag fadfuay &1 § A7 wge
o ogve oqE 7 U R g oI9H
F1E feqwq agy &, @ w® qF W
faufagt Y @™ & oS e
BISA Agl FT A, 9F aF AT ZI
g AEr FL AT g9 9w ¥ fag
R T S 7 ogg fAum & < @
for ag o1 wrw fedaarsr AT AT,
a1e wfafa foaE 8 8, =g3w ¥ =
FHIT FI W TEARAT HIT FATER
& 917 | fagmas! ¥ F9T I-TR AT
amE s €, fage ¥ 3R axErd
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T F faeelt ¥ T AT I T&-UF AT
Wy § fagmas £ @l 11T, 7 &
HSSA Y FHTAT & A & ZFS FA &
faa ok =g fagras @der b,
T FFT § ST IXW N ga 2
ar g ara feafa & ovex 3w | -
afes Jamn & ofy S=EEr ¥ &
oifer &9 @Wr &, SHETIRY ¥ TF
TARAT FT qraTaw By @ g,
WY TaT FI9 q7 FRO & fF AT T8
wawE W1 9TE fewdwg  #1 a9
# foy o ad @) & s wEr

wgIEH § ug AT FmEar g

g eI aF AL AT gArA g af
R F g ¥ gg faguw o R
AfFT aoTe FY FC ot iy § "X
7 3 ¥ a7 1 Tt e g g
fFa al s@N & wER A
UF §TF I W A, FET-STET 9 HeT-
afy q@T@ g § W18 9w g1, 9]
TS @, AgT @ Fwr ft, ¥ AR
gl & Ol W 99 fF Aty W
I AT F AT FEO § A9 ER
&1 S a9 & T W AT e &3
T | G FT 7 qFawg T 7T 3787
g1 a1 a1 3w ¥ fog qug g AR
gl § T g AT @ aq g 4G
Fq S gra & Swr i wemafy g
g ar € 9gr Wl W W F "™
T Faaw a7 fom gFR ¥ @
g7 fF g7 q9wEY A1 § AT A
AR F AT FI@AT G, TAOFQA A AT
FAT 39 T9T aF g o7 afqg F1 f7aimw
FAT LT & | 39 I9fq 1 FEFA
T JF FT QN 5F A9 § Ug
SITRAT FrEaT 91 fF oy ag g w7 ey
fe ¥at9 g@ AW 9T W B!
(Tvme bell rings)

@, =, 3@ 39 fagas & avay
FdTam @ Wy g
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oF a1 ag & fF g A fafa & et
¥ WdT WgEm ™E ¥ Y ¥y %
F4 I AAG g A g1 g
gz f& qw & wrax feqwar @A
¥ fayag fegdwsm ¥ gy
¥ F1AA I ARA E AT ALY, SEH
MATAEA L AT AGT WX I AT A
ag TCT F qq7 FX R @7 dG W AT
TSA-NTF 9T §@ A I9 gFag A
fagas amd | AR fER A &
Tiad ¥ avaey ¥ o7 gq 9 FH feafq
faa-fas gt @ qa1 gEv 8 %
I ¥ qF F qEeT 0 g8 gAT TR
T =91 %1 faug 7 a7 M IqHT AA=EAT
JEATIAAT HL THIAS 7T Fe5 1T TR
wegafy w@EE & wWeaw H
gH JETTFY MEIIAIE FAT FI AT
=5 w7 & ofvfeafa a7 £ g 2
¥ g faare AT @ AT WA
¥ Wi 3R Ay X g AW Wl
ngied ¥ agm fF @ W F wes
taeey ®Y S (A R FTAH
§i, zq gfic § =g 7@ dad § FaA
IS | 3T &Y & AaET FIAT ATGAT |
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SHRI XK. CHANDRASEKHARAN
(Kerala): Mr. Deputy Chairman, Sir.
Mysore is one of the most progres-
sive States in this country and I
would, therefore, particulariy stress
that President’s rule should end in
Mysore as early as possible. The
people of Mysore should be given the
opportunity to have democratised
zdministration and for this purpose
elections should be held early in that
State. The fact, Sir, that a number
of States in the country would, in the
matter of course, be going fer a Gene-
ral Election early in 1972 should nol
deter the Central Government from
fixing a date for early elections in
Mysore, if possible before th= fall of
the year itself.

Sir, quring thig period of Governor’s
rvle legislation should be kept to the
minimum. Only the necessary legis-

[15 JUNE 1971]

Delegation of Powess,
Bill, 1971

lations that are absolutely required
should be brought forward because,
according to the constitutional provi-
sions any legislation that is purely
within the sector of the State, namely,
those covered by the entries 1n regard
to the State in the Seventh Schedule
to the Constitution would be effective
only for a term of one year as other-
wise they would have to be re-enacted
by the newly elected Legislative
Assembly of that particular State.
Therefore, legislation should be con-
fined to necessary aspect. I do not
know whether, as is usual, a Consul-
tative Committee on Legislation has
been constituted for Mysore. If 1t
has not been constituted, I would
appeal that this Committee should ke
constituted for the State early.
he permiteq
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I may
to state briefly certain
other aspects which involve Gov-
ernor’'s  Rule consequential to
the President taking over the adminis-
tration of a particular State under
article 356 of the Constitution. We
have had some sort of a very critical
discussion on the discretionary power
of the Governor in relation to Punjab
during the last few days. We have
had even so far as the Governor of
Mysore, Mr. Dharam Vira, is concern-
ed, certain very critical remarks made
by groups of Members of Parliament
from that particular State in regard
to administrative action taken by him
in that State. We gaw the humiliat-
ing spectacle as one may put it cr the
democratic method of approach as
somebody else may put it, of the
Governor of Mysore being called to
Delhi for discussions in regard to
those matters that were brought to
the notice of the Government and I
for one, would certainly appreciate
the action taken by the Central Gov~
ernment in calling up the Governor
here and asking him to clear up the
matter with the M.Ps. who took up
the case with the Gentral Govern-
ment. Certainly a re-thinking is ab-
solutely necessary in regard 1o the
powerg of discretion vested by the
Constitution in the Governors 1n so
far as aspectg within the field of dis-
cretion are concerned. 1t was thought
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that the Governors would be absol-
lutely under the contro] of the Cent-
ral Government but affairs in Punjab,
affairs to a certain extent in Mysore,
shown that they are not and they can
be under the central of nobody, that
they could be criticised not only as
much by the governmental party but
also by the Opposition parties. The
Opposition parties had always been
taking up their case against the vest-
ing of any discretionary power at all
in the Governors. The Constitution
does not vest any such discretionary
power in the President. So far as
the President is concerned, he acts
on the aid and advice of the Council
of Ministers. Even the Governor
should act only on the aid and advice
of his Council of Minisfers and that
would take to the second aspect of
the matter as to whether the particu-
lar situation that we are facing in
Mysore, that is, the imposition of the
President’s Rule should be there at
all. The reviey of the consiitutional
provision contained in article 356 also
appears to be necessary. If in the
Centre the Ministry can resign, Par-
liament can be dissolved and yet the
elections can be smoothly conducted
and a new administration can be set
up, it is time that we do have a ser-
ious thinking of such a position so
far as the States are concerned. The
States cannot be taken gas enslaved
units of the Central Government. The
States must have their status, their
position and their powers. Ii in the
Centre democratisation of tha ad-
ministration can go to the extent of
holding the elections on the basis of
the Ministry which has resigned
under a situation in which Parlia-
ment is dissolved, certainly this tak-
ing over of the administration of a
State by the President should nor-
mally cease to be there and the par-
ticular provision should be amended
so that the State would be enabled
to have a democratised administration
even during an interim period while
facing a new election. Sir, the only
other thing that I propose to speak
on is a matter which has been refer-
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red to by the hon. Member from
Tamil Nadu. He raised the question
of the dispute between Mysore anc
Tamil Nadu on the Cauvery waters.
I would only remind the hon. Minjs-
ter of State for Home Affairs in
charge of this Bill that it is not a
mere dispute between Tamil Nadu
and Mysore. Kerala is vitally in-
terested in that dispute for the chie?f
tributary of the Cauvery, the Kab-
bini river runs along and through the
State of Kerala and if the dispute
between Tamil Nadu and Mysore
is resolved in a way without taking
the interests of the Kerala State
into consideration, the interestgs ot
Kerzla State would be very adverse.
ly affected. Any solution of the in-
ter-State  dispute between Tamil
Nadu and Mysore should be such
that there is no reduction at all so
far as the water flowing along the
Kabbini river is concerned and Kerala
should be assured of the water sup-
ply that it has got from the Kabbini
river. .

Thank you, Sir.

SHRI BALACHANDRA MENON
(Kerala): 8Sir, Mysore is one of those
States which did not have much of
a democratic movement. ....

SHRI M. S. GURUPADASWAMY
(THE LEADER OF THE OPPOSI-
TION): Much of what ?

SHRI BALACHANDRA MENON :
Democratic movement as it was in
other places. The Old Congress was
split and now after the President’s
rule you will have an election and
the same people will come in in an-
other form. After all there will not
be much of a difference like the hold
Huns who were turned into Rajputs
They were called Agniputra Rajputs.
They had to pass through purification
before a fire. They were made to
stand before the fire and they were
made Rajputs. Here too through the
elections the same people will come
back.

i

SHRI CHITTA BASU: Only
change of clothes.
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'SHRI BALACHANDRA MENON :
‘That is what will happen and do you
know why ? It 15 because the move-
ment, the democratic movement is
weak, A weak democratic movement
can only have this sort of leadership.
I am glad that the President’s rule
is there and I want the President
to do something now at least regard-
ing land reforms. Here is a chance
for us. When the new-elected peopie
come they will make it difficult for
such reforms. During President’s
rule you are really getting a chance
and I would request the Govern-
ment to be a bit “undemocratic” so
that they can bring forward some land
legislation now. You have goi the
chance now. Mere talk of democracy
is not going to save you. In the va-
rious States we see the same landed
gentry come back in the form of Con~
gress (O) or Congress (R) and noth-
ing really happens. I am not talk-
ing as a Communist but as one who
is interested in seeing that land re-
form takes place so that industrialisa-
tion can come in. All progress is
based on land legislation. Now that
you have the chance, bring about land
reforms during this period,

DR, K. NAGAPPA ALVA: May 1
just inform the hon, Member through
you, Sir, that we have a very radical
land legislation and that is heing im-
plemented also with speed ?

’

SHRI BALACHANDRA MENON:
We know about it. What is the ceil-
ing I should like to know. And I
should like to know whether it is
based on family or whether it is based
on individual because I know most
of the Congress States have a very
fake land reforms by which all the
landlords became the rich peasants
having such large holdings which they
could never cultivate. This is a fact
that has bween accepted by....

SHRI N. SRI RAMA REDDY
{Mysore): As a Communist do you
believe in ceiling at all?
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SHRI BALACHANDRA MENON;
I do believe in ceiling.

SHRI N. SRI RAMA REDDY: You
don’t believe in any ceiling; you
don’t believe in any legal control.

SHRI BALACHANDRA MENON :
You are sadly mistaken. During this
period of Presidents rule we must
have land reforms and we must al-
low the peasants to have economic
holdings. The holding shoulg be some-
where between 12 and 15 acres. Why
do I refuse a bigger ceiling? It is
only because you will not be able to
cultivate it personally.

SHRI CHITTA BASU: Ts it a fact
that in the Mysore Legislature. ..

MR. DEPUTY CHAIRMAN : Please
do not interrupt. He has got only
one minute.

SHRI BALACHANDRA MENON:
While I am pleading that such an “un-
democratic step” be taken. I want
that you should not do another thing.
That relates to the question of river
waters. While Malabar was part of
Tamil Nadu there was an agreement
relating to the Cauvery River. An
agreement on the sharing of the Cau-
very waters between the two States
was arrived at then. Afterwards,
Malabar became a part of Kerala and
the agreement has got to be revised.
The Kabbni river which joins Cau-
very river in Mysore State flows
through north Malabar. Its origin is
in Malabar. Two robbers, because
they are strong, should not be allow-
ed to rob a smaller map. That com-
bination must be broken. I am not
prepared to accept that it is a matter
between them only. If Mysore thinks
that it is a guestion of theirs alone,
they are sadly mistaken. If Madras
thinks that any water flowing any-
where is theirs, they should under-
stand that it cannot be accepted. That
guestion must not be settled in the
Adviser’s regime. It must be dis-
cussed later on or you can give it
to a third party to decide.
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Then there 1is the dquestion of
Kasargode, It 1s my point that we
were dragged mnto the Mahajan Com-
mission when there was no Govern-
ment of ours there. So, that has to
be reopened.

SHRI K. CHANDRASEKHARAN:
Which has to be reopened? It is lying
low. Why do you think of it?

SHRI N. SRI RAMA REDDY: It
should be reopened and we support it.

SHRI BALACHANDRA MENON:
The whole Mahajan Commiss#on’s Re-
port should not be accepted.

SHRI K. CHANDRASEKHARAN:
It 1s not heard of nowadays. Why do
you worry?

SHRI BALACHANDRA MENON:
I am prepared to accept that sugges-
tion. So, on the question of Kasar-
gode and on the guestion of the river
waters the President should not take
any decision, but on the question of
land reforms the President should
take a little “undemocratic stand” so
that a democratic foundation for the
Btates’ advance may be laid.

A AN FAT TR ME (ITT F_W) -
gaq, & Az #wwm =3wmar £ 5
dq7 & wea 97 faEie w7 Awm
TA-TF & HrHger 97 fa=re Ay Anfew o
T qF AT HIAT F (L TO-98F &
Fron fix <ffr 77 T FEEw w
& 939 A ¥ [qQ FET qqH FY
STedY ot HIX 39 A& H AT 9egr
grga A, S 99 @A 0 AA A, FE
AT g o7 f gw ag ored! faw w8 A
g WL o7 wafw g 9edY agy A ag
Sed] AT g1 TS A AN T@I grar
f& saqF g€ fa& =7 1 a9 grin
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TF TG T FEAT ARG §, A
f arfsrft 7Y § fF 3@ wmw 9 sg-
T AT FE & 99 g 9K S g e
¥ 937 QI § 98 ¥ qaranE
F T gY@ | OF gifemT s w e
qtE A arE T @ WA faww I
& | ferr Swr s sRw ¥ frar nar
qAGIE & FYX FEA H YU FY,
ot ST fagre & faam @, fyaer
I g9 H WY frar o, s
TOATT FYX AT 7 TF-UF fqurgw w1y
wmEt 'Y 3F Al |

st gamwmfy - AR F AR A W
Hgu |

off AW FWE WE AT F
¥ # g W g WiF T F 1O
ggr ag feafa wrd § @ afady =@
& f ag ST g WAL F o
TR A T7 LA Ag AggE w0
fF &9 aqw UFq T maemwAr g o
& sy, g A g g fF arfex
Ig 9ATEs7 & X9 H TS F fawm 7
AT FEY AT AT AT ATIAT | HATA:
o q Gl &9, W OHR
II@E K G O T HR A
oo =9 #iv favesR @9 § walew
qar ¥ feq #1 aw & d=mr &1 oawr
% @A Ao L § R dw ¥ owr
TSAAAT FT QI @ T He HE
Y RO g7 O E

ANay, 37 a9 oF fAde FagAr
I1gal g i ST q_W ¥ w47 gar | 99
SEH WA SYo UHo fag ST fawr awr
¥ AT T g & g gax few
ZEIH 39 o1 @ ¥ OIX dfag & §R
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TEHI ] AT AT ¢ SfET USAIT
¥ ATEAF a7 98 979 F &
7% fF o w0 fag ot F zEATw
T E AR R agAa W Ew g
Wafaz & famgay 347 v 7y s
TSI IH qTAIT FAN F oy
AEfIT 7@ FT qET F@iHF ITF
Ffaeedt & @ FE @@E g, .
7 Iqguala : 3T arel w1 oagEt
9% ST FT AT ATTGTHRAT 75T & |
g 733 difaa faw g

N AMFAT F@E wigl o A,
& Fad 37 faae qar ) qr 97 q@d
g TqZAF 1@ g T AR
g1 wg fF Zio uFo fog ot fag fam
ZEIwT 37 99 fog afas & gav Far
F1 (AT 78y Brar st afew fawelt
FTEoRT g F Framfy S #) fufas
FT faar 17 1 3o §faz ¥ faaw
gIFT wafaT A1 & 53 @war g &
uF Fafaw Bar Frar 7 ag 12 @ e
ATF 41 % FAT4 TF 200 170 fag sy
FIIENFr 2T F  Fror awg & T
T

¥ oAy, ag wgar wEar g fa
I I « FT UF  GIAGT FT 2197 &
[ FUT ITFT TF FT @I 2, qUT
FLCGIA | Ag F wgA 97 fa=ry
FII AT TT 97 (AT FIAT 9TEY
& 3w warea w7 wfaeg #4r g
§ # gATT FIEGT § |

SHRI K. C. PANT: Sir, I draw
some satisfaction from the fact that
nobody has opposed the Bill that I
have brought before the House. There
has been general agreement with re-
gard to this measure. Therefore,
strictly speaking, the main objective
with which I have come before the
House has been achieved, and I need
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not take more time of the House, but
since certain matters have been re-
ferred to, with your permission I
shall refer briefly to them. One is the
last point or the remark made Dby
Shahiji about the happenings in U.P.
We have debated this matter in both
the Houses at great length, but I find
a new version of the story today
which has been put before us in order
to explain away the inexplicable fact
that a defeated Chief Minister was
asked to continue. If my memory
serves me right, the SVD could not
find a replacement for him at that
time after endlesg conclaves and hours
and hours of meetings, and because
they could not find another leader ul.
timately they decided to continue
with him, I wish with this fertility of
mind Shahiji does possess he had
used his fertility of mind in time and
not after a lapse of so many days and
months, Sir, every time there is a
debate on change of Government or
a new Government or President’s
rule, somehow a gentleman called
Yashpal Kapur comes into the dis-
cussion and times out of number, all
these insinuationg and allegations have
been denied concerning this gentle-
man. But again and again his name
is raised. He is not here in the House
to protect himself and I would in this
matter request you, Sir, to protect the
convention of the House in which
those who are not in the House to de-
fend themselves should not be named
in a personal way. And the surpris-
ing thing is that behind this charge
lies an amazing lack of confidence in
the legislators who are supposed to
be selling themselves. My friendg in
the Opposition do not seem to trust
the people who are with them and all
the time they are reminding the coun-
try that these are purchasable MLAs.
I do not know whether this is fair. T
have far greater respect for the MLA.
and legislators of the Opposition than
they themselvegy seem to have for
them.

ot quismT garE o AR
arg i e 3
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SHRI K, C. PANT: Shri Balachan-
dra Menon—I find that he has gone
now—asked me to be a bit undemeo-
cratic. He has been asking us to be
undemocratic for a long time. So,
there is nothing surprising in hie
pleading for our taking up undemo-
cratic methods. But when he made
a sweeping attack on the Congress
Governments for having failed to take
adequate steps in relation to land re-
forms, that is not correct. I am not
going into the matter in detail. But
I would only like to remind him and
friends who were in the UF Govern-
ment in West Bengal that the land re-
form legislation which we adopted
here at the Centre during the Presi-
dent’s rule was more progressive than
anything that they had adopted in the
West Bengal Legislature during the
UF Government’s rule,

Sir, my friend, Shri Chandrasekha-
ran made a very thoughtful speech. 1
was, however, surprised to finq that
he did not seem to realise the need
for President’s rule in Mysore. And
he said, if at the Centre a caretaker
Government can continue, why not in
the State? That was the substance of
what he said. if I understood him
alright. Sir, the hon. friend knows
that the Budget must be passed and
if the Budget is not passed within a
certain period, then all expenditure in
the State stops and in the case of
Mysore, unless the President took
over the administration and Parlia-
ment passed a Vote on Account,
everything would have come to a
standstill on a certain day. And as
a matter of fact, vote on account has
been taken for four months in Par-
liament after the promulgation of the
President’s rule on 27th March, 1971,
and the Budget for the remaining
eight months was being introduced
later. Therefore, you will see that it
was absolutely necessary for the Pre-
sident’s rule in order to get this done,
which was essential.

SHRI K. CHANDRASEKHARAN: 1
was not referring to President’s rule.
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1 was only referring generally tu the
constitutional provisions.

1 p.M.

SHRI K. C. PANT: Secondly, Sir,
in the case of the Centre, when Par-
liament is dissolved, the situation is
different. But in the case of the State
whose administration is taken over by
the Centre there is still Parliament in
existence and whatever the Centre
does is scrutinised in Parliament.
Therefore, it is not ag though demo-
cratic functioning ceases altogether.
There is scrutiny by Parliament in
respect of all action taken with regard
to that State by the Centre.

With regard to elections, as to when
they will take place, we have two
suggestions. Shri Chandrasekharan
suggested before the end of the year
and Shri Mathur suggested that it
should be held in February along
with the other States. As I had occa-
sion to say last time, we discussed
this matter here in relation to
Mpysore that the voters’ lists are
being scrutinised and the Chjef Elec-
tion Commissioner is going to have 2
thorough scrutiny of these lists, and it
is only after that that the elections can
be held. Therefore, one would have
to wait in any case till after the
monsoon. We have not yet fixed the
exact date and we shall keep in mind
the suggestions that have been made
here. But since the two suggestions
are different, there does not seem to
be a consensus on the exact timing
of the elections.

Sir, there was a reference to the law
for defections, to check defections, hat
the Government was considering. T
think it was very unfair of Shri Ma-
thur and all other friends who seem to
suggest that the Government somehow
is delaying the bringing forward of
this piece of legislation. The Govern-
ment is very much interested in it and,
in fact, the Prime Minister had called
the Leaders of the Opposition to dis-
cuss this piece of legislation. The .
piece of legislation discussed was on
the basis of the consensus arrived at
in a committee which went into this
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matter. But at the meeting of the
Leaders of the Opposition there were
differing opinions and no agreement
could be arrived at. Later on, we
again wrote to the l.eaders of the Op-
position to send us their view in writ-
ing so that we could proceed in the
matter. Unfortunately, still some of
the opinions have not been received.
Therefore, it is rather unfair to blame
the Government.

CURRCIC I AR C SR E LR
~ gl F wdt mEr waE A e
21 ag fawsy are s ;7w aqET an)
FH GF AR FAE TT I ) FA
H 9t 81 us BRI oEl § 98 Ja|
A2 FAMET 31 UF T T 409
& fear & IEwr R § Tl FEw
g A Tgar AF iy

-

Y Fo o WA - AT FIA FY
FIE TTW1 TET & ) WX W 2 %
mifedt & favr q@ gw A A a1 &w
FLIRY § affA 20 IEA ¢ oy
A ¥ fadelt g @ femrefawm
¥ FE dgem @1 Arfey, ¥ oa
¥ FTE

qifeai Fiq Y g, ag 77 AT G
p ® S WR A 9Bd § SET ;g
FaT T |

Sir, about the sharing of the waters,
this is not the occasion to say anything
about it. In any case, I am not aware
of all the details of this complex mat-
ter, and I do not think it would be
right for me to comment upon it.

Sir, Dr. Alva referreq to the need
for the Centre to continue to help the
development of Mysore. I cap assure
him that the Centre would take inter-
est in the development of Mysore and,
as in the case of other States where

= the President’s Rule was promulgated,
we shall actively iry to push forward
development schemes to tone up the
administration and to see that popular
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rule is restored as early as possible.
This 1s always our broad approach
whenever the President takes over
the administration of any State.

As to the hon’ble Member’s empha—
sis on free and fair elections, that is
something which is the very basis of
a democratic system in which we all
believe. So, we are as interested as
he is in seeing that elections should
be free and fair. The Chief Election
Commissioner in the last few weeks
has been taking steps in regard to
the complaints that have been receiv-
ed. As he has said, complaints have
been received and, in fact, in Mysore
at that time it was his party’s admin-
istration. So, it has nothing to do
with the State Government in power
at the moment. Complaints were re-
ceived and they are being looked into
and steps are being taken to correct
them. That is, the job of the Chief
Election Commissioner and he is at it.

Sir, T think I have briefly covered
the points raised. Thank you.

MR. DEPUTY CHAIRMAN: The
guestion is:

“That the Bill to confer on the
President the power of the Legisla-
ture of the State of Mysore to make
laws be taken into consideration.”

The motion was adopted.

MR. DEPUTY CHAIRMAN: We
shall now take up clause-by-clause
consideration of the Bill.

Clauses 2 and 3 were added to the
Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI K. C. PANT: Sir, [ move:
“That the Bill be passed”.
The question was proposed.

SHRI N. SRI RAMA REDDY: Mr.
Deputy Chairman, Sir, I am one of
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[Shr; N. Sr; Rama Reddy]
those who agree with the objects of
the Bill. The Bill has been rightly
approved by all sections of this House.

Now, Sir, coming to certamn points
that have been raised here, I would
like to say that Mysore State 1s one
of the States where the percentage of
1irrigated land 15 the lowest. It 1s only
about 8.5 per cent as against Tamil
Nadu’s 27 per cent. And Cauvery
river takes its origin in Mysore State
and 1t 1s the birth-right of the My-
soreans to claim their rightful share
m the Cauvery waters. Sir, I do not
want to go into details about the
problems connected with Cauvery
waters. But since the question has
been raised m this House 1n the course
of this debate, it 1s my duty to raise
the voice of the Mysoreans to say that
Cauvery water 1s the birth-right of
Mpysoreans and it shall not be taken
lightly by any body, by any section of
Parliament or by anyody else.

SHRI K. CHANDRASEKHARAN:
That theory has been clearly nega-
tived 1n the case of inter-State river
waters

SHRI N. SRI RAMA REDDY: That
may be your view. But our right is
there. Then, I would like to say that
for the last 10 years we have been
wanting clearance of certain projects
that we have undertaken But it is
very unfortunate that the Central
Government under one pretext or an-
other has been postponing it The
ten long years have passed and Yet
projects have not been cleared.
Agreements might have been there.

MR. DEPUTY CHAIRMAN: He
has already replied to these points.

SHRI N. SRI RAMA REDDY: They
ought to have been cleared as it has
been done in several other cases. A
grosg injustice has been done to My-
sore by the Central Government by
their not clearing these projects. The
entire expenditure on the projects
that have been undertaken hy the
Mysore Government is being borne by

Bill, 1971

the State Government without any
aid, without any assistance, from the
Central Government, in spite of the
fact that the percentage of irrigated
land in Mysore State 1s probably the
lowest 1n India. I am sure now that
the State 1s under President’s rule, at-
tention will be given to projects
which have been waiting for clearance
for ten long years. Immediate clear-
ance should be given to them. The
Central Government should give all
the assistance needed by the State
for these projects. 1 am glad a Con-
sultative Committee is proposed to be
set up under this Bill and I hope it
will take up all these matters earn-
estly and see that justice is done to
the Mysore State. A point about the
Mahajan Committee’s report has been
raised by my friend, Mr. Balachandra
Menon. I agree with him that it shall
be the duty of every one of us to sup-
port the complete acceptance of that
repaort. ..

SHRI K. CHANDRASEKHARAN:
He pleaded for its rejection

SHRI N. SRI RAMA REDDY: Even
if he has done so, the report must be
approved in toto.

Coming to the developmental plans,
1 am very happy that the honourable
Minister has given a word that it shall
be the endeavour of the Government
of India to see that development of the
Mysore State takes place in full mea-
sure Development 1ncludes irriga-
tion projects also. Irrigation projects
are most vital for the development of
the entire Mysore State. I am sure
the honourable Minister will stand by
his word and give all assistance to
our State.

SHRI HAMID ALl SCHAMNAD
(Kerala): Sir, all these years the
Mysore State had a very strong and
stable democratic Government. This
is the first time in the history of My-
sore when President’s rule has been
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mposed I should hike t¢ ™n + tla
1. 15 rather regrettable that when Shri
ol 1esigned, Coagress (R) did not
nizke any attempt to torm a Minis-
Ly

SHRI K C PANT Which
Mitniswer did ycou 1eter to?

SOME HON MEMBERS
i1, Veerendia Patil, not Mr

SHRI HAMID ALI SCHAMNAD 1
<m sorry, 1t was Mr Veerendra Patil
Atier Mr Veerendia FPatil resigned,
the ruing Coungress should have take
They should
have made an attempt to form a Min
1stry which they did not do They
were rather mdiffz.cnt ta farn g a
Mmistry and takiig over the respon-
s L Iity of the State Secondly, no one
cun <&y that the Mjyscre State had a
ciean administration Corruption was
there Nenotism was there Favour-
r'ism was there After the Governor
came to the helm of affairs in the
State theie was a sense of relief 1n
1lie people, they felt that the Gover-
nc1 wo< oo ‘no on well with the State
acminietration that he was doing
s methimg good for the betterment of
ttc¢ people’s lot He was trying 1o
g e a clean administration to the
Qigte This was the feeling that the
tenple had in Mysore I had an op-
pcrtunity to go to the State of Mysore
very recently I heard people saying
that thev have got g good Governor
who 1s doing his best to give a clean
administration, who 1 dolng his hest
to remove corruotion as far as possi-
ble At the same time, some of the
MPs especially belonging to the rul-
n g Congiess took obiection to the
10le of the Governor But what I feel
is the Governor i1s really do.ng some-
thing good for the betterment cf the
Mysore State I should Iike to point
out another thing and that 1s about
the communal eclash that was there 1n
Mangalore district especially in Bunt
wal Panamanga'ore gnd B C Road
The Prume Minicter was good enough
toc <end Rs 25,000 for the victims Af
the same time these Rs 25000 were
not distributed equitably The man

Chief

It was
Jeit1
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v ,0 lost goods worth Rs 1000 was

given Rs 1,000 [he man who lost
guods worth Rs 5,000 or Ry 10,000
was a 50 given Rs 1,000 We do not

know whether this entire amoun: of
Rs 25,060 which the Prime Min ster
gave from her rehef fund was really
t1suaibuled o1 whether this wag held
tp somewhere else I would request
the Home Minister to examine and
«ee whether the amount allotted for
the vichims affected by the communal

2 b owne distribited  equutably  to
them

SHRI T V ANANDAN (Toml
Nadn)  One minute

MR DEPUTY CHAIRMAN No, no,

SHRI T V ANANDAN
ahout Cauvery waters

This s

MR DEPUTY CHAIRMAN Al-
ready two Membeirs have spoken
SHRI T V ANANDAN The hon

Memhr1 frem DMK 1aised that issue

MR DEPUTY CHAIRMVIAN Do not
mahe 1t more compiex

SHRI T V ANANDAN My friend
also raised it T just v aust to tell tne
goveinment D, o! take the sid- of
Tamil Nadu or Mss 1e  See what 1s
11ight and do accordingly

SHRI K C PANT Sir, the debate
has ended o1 a very salutary note, if
I may say so The last speaker Shri
S11 Rama Reddy referred to the lack
of irrigation, etc 1n the State I
thought 1n the course of hig speech,
le somewhat undid the very good
work earher done bv Dr Nagappa
Alva who had vointei 3 very good
picture of Mysore State He said 1t
1s a developed State and has new de-
velopment schemes and which 1 can
say should be a model for others to
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follow. But Shri Sri Rama Reddy
pointed out some dejects in the
scheme of things. ..
SHRI N. SRI RAMA REDDY: That
is the state of affair.

SHRI K. C. PANT;
of looking at the facts.

DR. K. NAGAPPA ALVA: 1t has
great pelential for irrigation facilities.
Thaty way it is there. But I said it 1s
very necessary that clearance should
be given for the Cauvery scheme. In
that we are backward.

It is the wuy

SHRI K. C. PANT: Your picture
of the State which has been doing
ijts maximum has been spoilt some-
what by the comparison with Tamil
Nadu brought in by Shri Reddy. He
said that Tamil Nadu has done three
times as well. So far as the projects
are concerned, I am not aware of the
project he has referred to. If he lets
me know about the project, I shall
see what can be Jdone about it at our
end. In any case, in the public sec-
tor the Central Government has put
up many projects in the State and
rightly so, if I may say so. On that
count there is, T hope, no heart burn-
ing or ill feeling at all in the minds
of Mysore M.Ps.

So far as Shri Schamnad is con-
cerned, I have to thank him for the
best compliments we have received
today from him. He said that Con-
gress (R) is indifferent to power and
that when it had a chance. . .

SHRT HAMID ALI SCHAMNAD
It is indifferent to democracy also

SHRI K. C. PANT: ... to forma
government, it chose not to form such
A government. This happens to be
8lso g matter of fact. If you just
think back on the Party positions im-
mediately after the resignation of
Bhri Virendra Patil, the Partv posi-
tions were such that if the Congress
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(R) wanted to form a government,
it could have done so And then
my hon. friend may not have come
up with the charge that we have
engineered defections. A complete
answer to both the Jefection argu-
ment and the other arguments that
have been raised earlier about poli-
tical nature has been given by my
bon. friend and so I am grateful to
him. I did not myself want to bring
in these considerations, but since he
has done it en my behalf, I am grate-
ful to him.

Then, about the assistance being
given or that is Jistributed, you please
write to me and I will look into it.

SHRI M. S. GURUPADASWAMY:
Sir. T wish to say that it is the same
philesophy in the Punjab also.

MR. DEPUTY CHAIRMAN: The

question is:

“That the Bill be passed.”

The motion was adopted,

MESSAGE FROM THE LOK SABHA

THE GorLp (CoNTROL) AMENDMENT
B, 1971

SECRETARY: Sir, I have to report
ts the House the following message
received from the Lok Sabha signed
by the Secretary of the Lok Sabhar

“In accordance with the provi-
sions of Rule 96 of the Rule: of
Procedure and Conduct of Business
in Lok Sabha, I am directed to en-
close herewith the Gold (Control)
Amendment Bill, 1971 as passed by
the Lok Sabha at its sitting held oa
the 14th June, 1971.”

Sir, I lay the Bill on the Tahle.



